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PART I
GOVERNMENT OF PUNJAB !
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB
NOTIFICATION

The 1st October, 2020

No.17-Leg./2020.- The followin
Punjab received the assent of the Go

B Act of the Legislature of the State of
vernor of Punjab on the 23rd day of

September, 2020, is hereby p_liblished for general information:-
THE INDUSTRIAL DISPUTES (PUNJAB AMENDMENT)
ACT, 2020
(Punjab Act No. 14 of 2020)

i
b

ial Disputes Act, 1947, in its application

State of Punjab in the

L. (1) This Act may be called the Industrial Disputes (Punjab Amendment) spor ue and
ACI, 2020' ¥ . .

. Commencement
) It shall ¢ 0 3
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3.

Provided that an authority, as may be specified by the State
Government, may consider to extend the said period of three years when
the applicant workman satisfies the authority that he had sufficient cause
for not raising the dispute within the period of three years.”.

I

In the principal Act, for section 25K, the following section shall be

substituted, namely:-

4.

"25K. (1) The provisions of this Chapter shall apply to an
Application of  industrial establishment (not being an establishment of
Chapter VB. a seasonal character or in which work is performed only
intermittently) in which not less than three hundred workmen were
employed on an average per working day for the preceding twelve months.

(2) Without prejudice to the provisions of sub-section (1), the State
Government may, if satisfied that maintenance of industrial peace or
prevention of victimization of workmen so requires, by notification in the
Official Gazette apply the provisions of this Chapter to an industrial
establishment (not being an establishment of a smonal chgma orin
which work is performed only intermittently), in which fess than thr
hundred workmen but not less than one hundred workmen, as may be
specified in the notification, were employedon an avmgepel: ‘working
day for the preceding twelve months.

(3) If a question arises whel
seasonal character or whether
intermittently, the decision of the
be final.”,

:

Substitution of
section 25K of
Central Act 14 of
1947.
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5. In the principal Act, in section 25-0, in sub-section (8), after the
words “six months”, the following words shall be added, namely:-

“and ay amount equivalent to his three months average pay”.

6. In the principal Act, in Fifth Schedule, in part I, after paragraph 5,
the following Explanation shall be added, namely:-

“Explanation.- For the purpose of this paragraph, ‘go slow’ means
any such activity by any number of persons, employed in any
industry, acting in combination or with common understanding,
to slow down or to delay the process of production or work
purposely whether called by work to rule or by any other
name, so as the fixed or average or normal level of production
or work or output of workman or workmen of the
establishment is not achieved:

me.ded that all necessary ingredients or inputs for
quality p UIIM u_e orwoxkaremade avm]ﬂble in time

77
published in the Punl_
11th August, 2020, .

Amendment of
section 25-0 of
Central Act 14 of
1947,

Amendment of
Fifth Schedule of
Central Act 14 of
1947.
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